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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

Dated this fFriday the 8th day of August, 2003

Coram: Hon'ble Mr.A.S5.5anghvi - Member (J}
Hon'bie Mr. qhankar Prasad ' - Member (A)

O0.A. 748 of 2000
R.0.Patil,

COS.TRA Unit, -
0/ GMT Kolhapui,
R/o B.l.Ustad.

773-4. Ward Hvder Ra@d,
Kolhapur.
(By Advocate Shri §.¢.Kulkarni) - Applicant

versus

1. Union of India.
through the ¢ Secretary,
Department of Telecom Services

Sanchar Bhavan, Farliament ut.eet
New [elhi.

]
2

The Chiaf (eneral Manager,
Maharastra Telecom Circle,
Znd Floor, CT0 Building,
Hutatma Chowk, Fort.
Mumbai.

The General Manager,
Kolhapur Telecom District,
Kolhapur. ‘

[ &

4. Shri &.M.Kohii.

Telecom, Kohlapur.

{By Advocate Shri V.S.Masurkar) - Respondents
ORAL ORDER

By Hon’ble Mr.A.S.Sanghvi. Member (J} -

Heard the learned counsel of parties. )

Z. The applicant who was originally recruitedg by the Tal=com

i

Department and consequent upon the formation of Bharat Sanchar
Nigam Limited (in short ’B$NL),B now absorbed as Group “C°
emplovee of the BSNL has moved this 04 seeking opromotion under

the Biennial Cadre Reviaw S5cheme etc.
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3. $hri  Masurkar counsel for the respondents at the cutset

1

pointed out that theiappi'ca§§7havin§ been_abéorbad as Group'C7

amployaee of the ESNL. ,if view of the Boh%ay High Court judgment

in the case of KS A.R. PRatil, 2003% (1) SLR 386, this

Tribunal has no jurisdiction to enﬁettaih and try the 0A. He has

submitted  that having been absorbed by BSNL. he has Ceased to be
an employee of the Telecom and as such this Tribunal lacks the

iyrisdiction to . decide the question raised by the applicant in

4.

" admitted position that the applicant is an absorbed employse f
the BSNL. We do not have jurisdiction to ertartain and try this

4 !

OR. We therefore, djfect:‘the Registry to return the 0A To the

.

applicant for presentetion before thé

appropriate forum.

This 0/ stands disposed'of._No-costs.
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We agree with the submission of Shri Masurkar. It is aﬁ'



